BANGALORE BENCH
L IO R B

APPLICATION NOS,

REGISTERED

CENTRAL ADHINISTRATIVE TRIBUNAL

Commercial Complex{BOA)
.Indiranager
Bangalors - 560 038

- 9 MAY 1980

Dated

263 to 281, 4 te 6, 21 to 26, 28 to 33,

39 to 44, 59 to 63, 120, 121 te 132,

135 to 139, 188 teo 215, 218 to 239,

240 to 251, 253 to 262, 283 to 303
7 (F) & 1078 to 1083/87(F)

415 to 435/88

25

Agglicants‘

Sat A. Manjula & Ors

Te

2,

3

in

v/e

Or M.S. Nagaraja

~ Advocate

35 (Above Hotel Swagath)
Ist Mein, Gandhinagar
Bangalore - 560 009

The Accountant Gsnaral
(Rceounts & Entitlaments)
Karnataka

Bangalore - 560 001

The Comptroller & Auditor General
of India '

No. 10, Bahadur Shah Zafar Marg
New Delhi - 110 002

WY

Subject ¢

Respondsnte

The Accountant General (A&E), Kernatake,

Bangalore & 2 Ors

4,

S.

The Secrstary
Mministry of Finance

- Department of Expenditure

New Delhi - 110 001

Shri M.S. Padmarajaiah
Central Govt. Stng Counsel

 High Court Building

Bangalore - 560 001

Shri M. Vasudeva Rao
Central Govt. Stng Counsel
High Court Bullding
Bangalore -~ 560 001

Please find anciosad herewith the copy of ORDER passsed by this Tribunesl
the above said applications on 4-5-88.

Encl 3 As above

SENDING COPIES OF ORDER PASSED BY THE BENCH
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In the Central Administrative
. Tribunal Bangalore Bench,
: Bangalore

ORDER SHEET

Application No: 263 to 281, 4 tP@B 21 to 26, 28 tp 33, 39 to 44,

. 59 to 63, 120, 121 to 132 135 to 139, 188 te 215’
Apeficant 218 to 239, 240 to 251, 283 to 262, 283 to 303, &  —oeoncent
415 to 435/88(F) & 1078 to 1033/87(r)
Smt A. Menjula & Ors © Ve The AG (A%E), Karnataka, B'lore & 2 Ors
Advocate for Applicant - Advocate tor Respondent
Or M.S. Nagaraje ' M.S. Padmarajaiah
Date | Office Notes Orders of Tribunal
?
LHAR/RKR
Applicants by Dr.M.S r\.agaraj
SECTI and respondents by Shri M. S.Padmarajaiah,.
vERTRAL A Shri Padmarajaiah regquests
ADDITIORAL BENCH for extension of time by three months to
BAN#GALORE comply with our orders. Dr.Nacaraj has
no objection. Request granted.
L AuRxXY mex -
- Sd|- e
sdl- sl e
nmam(f)’f‘;,hgg_ MEMBER(J)

4.5.88 4.,5.88

o




| - CENTRAL, AUPIIN 121 AT AVE i nivwivee
o BANGALORE BENCH

: g ® % * LK R

'ty ’ Commercial Complex(BDA)
) Indiranagar -
" Bangalore = 560 038

oeted 1110 MAR 1988

| |  APPLICATION NOS. 253 to 262/88(F)

w. P, NO.
APPLICANT * RESPONDENTS

Smt R.S. Ushe & 9 Ors v/e . The AG(A&E), Kernataka, Bangalore & 2 Ors

To
12, The Accountant General
(Accounte & Entitlements)

Karnataka
Bangalors = 560 001

1. Smt R.S. Usha
2. Smt B.K. Kalavathy

3. Kum K,S. Champaka Malini
13, Ths Comptroller & Auditer Gensral

of Indis
No. 10, Bahadur Shah Zafar Marg
New Delhi - 110 002 |

4, Smt M.S. Neelamma

5. Smt Sudha R, Kulkarni

14. The Secretary
ninistry of Finance

7. Sat Shantha Subramanian Department of Expenditure ' I
New Delhi = 110 001 g

8. Kum Bharathi A.M, ' i
- 15. Shri M, Vasudeva Rao |
9., Shri A, Krishna Central Govt. Stng Counsel i

: . High Court Building /
Bangalore - 560 081

6. Smt VQ Ko Kelkar

10. Kum Sujaya Lakshmi G.S.

(S1 Nos, 1 to 10 =

'q}sﬂ‘§Cﬁior Accountants

0ffice of the Accountant General
\Y( in Karnataka
(Accounts & Entitlements)

B
J,,P; Bangalore - 560 001 )

‘ﬁ,: Or M.S. Nagaraja
\N Advccate

W 35 (Above Hotel Swagath)
,///éeg%&glst main, Gandhinagar :
) \

Bangalore - 560 009

Subject ¢ SENDING COPIES OF ORDER PASSED_BY THE BENCH

please find enclosed herewith the copy of ORDER STAY / DRDERICORDER

passed by fhis Tribunal in the above said application on 29-2-88

Ve y) :
SECTION OFFIGER
L | . mw BOOHEDH '
VA . (JUDICIAL)




CENTRAL ADMINISTRATIVE TRIBUNAL

o
BANGALORE
DATED THIS THE 29TH DAY OF FEBRUARY, 1988
‘JHon'ble Shri P. Srinivasan, Member (A)
Present: : and .
Hon'ble Shri Ch. Ramakrishna Rac, Member (J)
APPLICATION NOS, 253 TO 262/1988
1. Smt. R.S. USha,
Aged 39 years,
W/o. G. Prahalada.
| 2. Smt. B.X. Kalavathi, '
Aged 34 years,
W/o. B.A. Krishnamurthy.
3. Kumari K.5. Champaka Malini,
Aged 36 years, ;
Daughter of K.S. Shama Iyengar, : !
4, Smt., M.5. Neelamma,
Aged 37 years, .
U/Oo B.Ke Ponnappao
5., Smt. Sudha R._Kulkarni, |
Aged 40 ysars, ;
W/o R.S. Kulkarni. |

) 6. Smt. V.K. Kelkar,
om0 Aged 39 years,
W/o. Sri. R. Rathna Kumar,

Wged 41 years, .
@/o. R. Subramanian. .

JKumari Bharathi A.M. S
#D/o. Sri A.P., Mudalagiri Rao. ‘ |

Sri. A. Krishna,
Aged 40 years,
S/o. H. Ananthaiah.

10. Kumari Sujaya Lakshmi G.S.
Aged 38 ysars, )
D/oc. G.S. Sampath Iyengar coee Applicants.
(or. M.S. Nagaraja, Advocate _
(Applicants 1 to 10 are working
as Sr. Accountant in the
office of the Accountant General

Karnataka, Bangalore-1.)
Ve

1. The Accountant General,
(Accounts & Entitlements),
Karnataka, Bangalo:e-1.




] . ; 2 - | % : 9

2, The Comptroller and Auditor |
General of India, |
No.10, Bhadur Shah Zafar Marg,

New Delhi,
|
|

3. The Government of India.
by itsSecretary,
Ministry of Finance, }
(Dept. of Expenditure)

New Delhi. ...L Respondent’s.

R These applications having coms up for haéring to-day,

Shri P, Srinivasan, Hon'ble Member (A), made the following:

CRDER }

|

These applications involve identical facds and issues
as those in M. NANJUNDA SWAMY AND OTHERS Ve ACFDUNTANT
GENERAL, KARNATAKA, A.No$.1327 to 1332/86 decided by this
Tribunal on 7/8,7.1987. Both Dr. M.S. Nagarajg appearing
for the applicants and Shri M.Vasudeva Rao, for the respon-
dents state that the decision of this Tribunal |in Nanjunda
Swamy's case has not been taken in appéal to the Supreme

Court and has, therefore, become final. ’

|

2, Since we are in respectful agreement uit% the decig}on

-

in Nanjunda Swamy's case rendered by another Bench of this

Tribunal, we pass the following orders: ’

(i) JWe declare that the applicants are
entitled for the revised pay scales
extended by the Government of India
in its order No.F.5(32)=E.I1I/86-Pt
dated 12,6.1987 from 1.1.1936;

|
.II
(ii) ue gireét the Respondents to fix thg
pay ssatw3 of the applicants in the’
revised pay scales in terms of ordeﬂ
V=g o

‘ | o

l
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3.

S

made by the Government of India on
12.6.,1987 from 1.1.1986 and extend

all such congequential monetary

benefits flowing from the same to
them from that date uith all such
expedition as is possible in the

circumstances of the case and in

any event on or before 30.4.1988,

Applications are alloued.

of these cases, we direct the parties

costs.

—mEmser (R) T T

sd|-

TRUE COPY

| 03 /22
SECTION CFFICER
LEnTRAL ADRAIRISTH TIVE TRIBUNAL
ADDITIO:AL EENCH
BANGALORE

to bear their oun

' . 1
sa| -

MEMBER (3)

But in the circumstances




